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SIXTY·THlRD REPORT 

I. the Cbairman of tbe Committee on Private Members' Billa and 
a.ol•tlana. having been autboriled by the' Ommittee to pre11ent the 
Report an their beMlf, ~t dais Sixty-third Report 

a. The Committee met on the 26th April. 1976 for-

L Allocation Of time to tbe Remlutlona a1 item Noe. s and f Rt 
down In the List of Busi.,_ for Friday, the 30th April. 1918. 

ll. Examination of the Constitution (Amendment) Bill, 1971 (S•IN&i-
h&dota of canic-&e. 1, 2. ccc.) by Shn RaJdeo Sin1b under rule 
2M(l)(a) of tbe Rule1 of Proceclure. 

Alloltnetlt of hlM to Retol"'1DM 

3. The Memhen who bad tabUJd the rtlOlutloDI were invit.t to at\end 
the slutna. Shrl Tridib Chaudhuri aUencled. 

f. Tbe Committee recommend the allocation of tlnK' u followa: -
(1) Relolution NIU'd1na land reforml • • 2 boun 
(2) Retolution reprdlna inter-.tate river project • • 2 houn 

BzomiftGtto. of the c~ (Atnndmn!) Jhll, 19'11 (Subltitulioft ol 
anicla 1. l etc.) bu Shri RajcNe> Siftoh. 

S. Shri Rajdeo SlnP, tho Men1ber-tn-cbarae of the Bill, who II allo 
a Member of tlM!t Cor:unlttee, was pre1ent. 

6. The Bill teeb to ameud th~ Constitution wt.th a view to Jlll'OYlde 
that India shall be a Unitary form of State comprlltna a number of 
Belions. 

7. Tbe Committee were of the opil.l:ion that the Bill IMkl to cbanae the 
fedenl structure of tbe Coutitution, and the buic institutional pattern 
provided therein. 

a. Tbe Committee had recently examined a BW liven notke of by 
Sbri C. Jt Chandrappen -1dn" to abolish the Rajya Sobba. The Com-
mittee felt that u the Bill IOUlht to alcer the buic ltruct.ure of the 
Comtitution, the Member mi&bt not be liven penniallon to move tor 
leave to Introduce that Bill. (tricfe Sixtieth Reort of the Commltte.). 

9. '1be Committee felt that lince tbe present Bill ai.o deNd ttuklf ~ 
ltnlcture of &be Constltutioa, Shtl Ra.ideo Sinah mialU not be l*'lnit.tedtr 
to move for leave to introduce the Bi1I. 

Kecom ..... tionl 
10. The Committee recommend that-

(i) the alloc.tion of time to rwolutionl, as shown In Plfqraph 4 
abcmf. be qreecl to by the Houle; and 

(ii) Sbri Ba,ldeo Singh be no& permiUed to move tor Jeave to 
introduc:e bis ConaUtution (AmeDdmeat) Bill. 

v ....... e. 1818 (&Ilea). 

G.G.SWELL. 
ClwlinnA, 

Commftt.ee on. PriOClte Jfemben' BUii 
ad Retolueiotu. 




